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PAPERS LAID ON THE TABLE

Drugs (Prices Control) Amendment 
Order 1974

THE MINISTER OF  PETROLEUM 
AND CHEMICALS  (SHRI  D. K. 
BOROOAH):  I beg to  lay  on the
Table a copy of the Drugs  (Prices 
Control) Amendment Order, 1974 (Hindi 
and English  versions) published  in 
Notification No. S- O. 485(E) in Gazette 
of India dated the 8th  August, 1974, 
under sub-section (6) of section 3 of the 
Essential  Commodities  Act,  1955. 
[Placed in Library. See No. LT-8173/
174.3

Orders Nos. 16 and 17 ok Delimitation
Commission

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): I beg to lay 
on the Table a copy each of the follow­
ing Ordeis (.Hindi and English versions) 
of the Delimitation Commission under 
sub-section (3) of section  10  of  the 
Delimitation Act, 1972:-

(1) Order No. 16 of the Delimita­
tion Commission in respect of 
the State of Andhra Pradesh, 
published in Notification  No. 
S.O. 449 (E) m  Gazette  of 
India dated  the  24th  July, 
1974.

<2) Order No. 17 of the Delimita­
tion Commission in respect of 
the  State  of  Maharashtra, 
published in Notification  No.
S. O. 452 (E) in  Gazette  of 
India dated the 26th July, 1974.

[Placed in Library. See No. LT-8174' 
74.]

Report of the C.A.G. of  India  for 
1970-71—Union  Govt.  (Commercial) 

Part VI

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I beg to lay on the Table 
3 copy of tbe Report (Hindi version) of

the Comptroller and Auditor General 
of India for the year 1970-71—Union 
Government (Commercial) Part VI— 
Appraisal of  the  working  of  the 
Hindustan  Shipyard Limited under 
article 151 (1)  of  the  Constitution. 
[Placed in Library. See No. LT-8175/ 
74.]

I

Report of  Tariff  Commission  on 

Review or Progress  of  Aluminium 
Industry

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEOR'GE): I beg to lay  on  the 
Table: —

(1) A copy of the Report (1974) of 
the Tariff Commission on the 
Review of the Progress of the 
Aluminium  Industry,  under 
sub-section (2) of section 16 of 
the Tariff  Commission Act, 
1951.

(2) A statement (Hindi & English 
versions) showing reasons (i) 
for not laying simultaneously 
the  Government  Resolution 
on the above  Report and (ii) 
for not laying simultaneously 
the Hindi version of the said 
Report.

rPlaced in Library. See No. LT-8176/

74.3
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Amendment to Public Notice Re, Im­
port Policy for Newsprint  for

1974-75

THE DEPUTY MINISTER IN  THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
BIR SINHA); I beg to lay  on the 
Table a copy of the Amendment to 

Public  Notice  No.  79-ITC(PN)/74 
dated the 7th June, 1974,  regarding 
Import Policy for Newsprint for  ttife 
year 1974*75. [Placed in Library. See 
No. LT-8177/74.1

12.30 tars.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL:  Sir,  I
have to report the following messages 
received from the  Secretary-General 
of Rajya Sabha:—

(i) “In accordance with the pro­

visions of  rule 111 of  the 

Rules of Procedure and Con­

duct of Business in the Rajya 

Sabha, 1 am  directed to en­

close a copy  of the Indian 

Iron  and  Steel  Company 

(Taking over of Management) 

Amendment Bill, 1974, which 

has been passed by the Rajya 

Sabha at its sitting  held on 

the 8th August, 1974."

(ii) “In accordance with the pro­

visions of rule  111 of  the 

Rules ol Procedure and Con­

duct of Business in the Rajya

dose a copy of  the Alcock 

Ashdown  Company 

(Acquisition  of  Undertak­

ings) Amendment Bill, 1974 

which has  been  passed  by 

the Rajya Sabha at its sitting 

held  on the  8th August,

1974.”

(iii) “In accordance with the pro­

visions of sub-rule  (6)  of

rule  186 of the  Rules of

Procedure  and  Conduct  of 

Business in the Rajya Sabha,

I am directed to return here­

with  the  Direct  Taxes

(Amendment)  Bill,  1974, 

which was passed by the Lok 

Sabha at its  sitting held on 

the 1st August,  1974,  and 

transmitted  to  the  Rajya 

Sabha for its  recommenda­

tions and to state  that this 

House has no  recommenda­

tions to  make to  the Lok 

Sabha in regard to the said 

Bill.”

BILLS  AS PASSED  BY RAJYA 
SABHA

SECRETARY-GENERAL:  Sir,  I

lay on the Table of the  House  the 

Bills, as passed by Rajya Sabha:—

(1) The Indian  Iron and Steel 

Company  (Taking Over of 

Management)  Amendment 

Bill, 1974.

(2) The Alcock Ashdown Com­

pany Limited (Acquisition of

Undertakings)  Amendment 
WIT  T974


